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/i IN THE CENTRAL ADMINISTRATIVE TRIAUNAL
AHMEDABAD BENCH (.
; /
! /
0.A. No.0.A,/205/90 -
TRAZRS!
DATE OF DECIS]ON 14.8.1992
;
!
Shri Nathu Sona and Other 90 Petitioner
applicants,
Mr. R.K, Mishga Advocate for the Petitioner(s)
Versus
The Union of ljndia & Ors, Respondent
|
Mr, N.S. S‘hevde Advocate for the Respondent(s)
‘ |
|
|
CORAM : '

The Hon’ble Mr.

|
i
]
The Hon’ble Mr. -~ ot

j : Member (J)
[

|

1. Whether Reporters of local papers may be allowed to see the Judgement ¢
J

2. To be referred to the Reporter or not ?

3. Whether their Lord hips wish to see the fair copy of the Judgement ¢

4. Whether it needs to be circulated to other Benches of the Tribunal ?

|

|
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Member (J)

S for the applicants, Mr, Shevde

for the respondents is presente In this
for applicants, but learned

del! for the respondents had made statement

y .
desire
A:x”_?:ll, 1’19,
. 1 L
applicants., This matter therefore

s e ~ £ - 4 - ~
£ in absence of applicants,.
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Section 19 g

raying that

applicants have £iled this applic tiqy/énder

£ the Administrative Tribunals Act, 1985

the impugned transfer order dated 17th April,

1990 vide Anhexure A/1 by which the applicants' casual

worker are s

C.PeWeI. Ban

illegal be ¢

applicants &

bught to be transfered from Baroda (P) to
pda Yard, Head Quarter, Chapaner being
ashed., The interim relief was granted to the

5 prayved for by them. The respcndents have

filed reply faking several contentions,

I

3. At Fhe time of hearing, today, learned advocate
1

Mr, N.S. She
the Bar that
order of tral
against the
Bar by Mr., S

the applicat

vde for the respondents makes a statement at
the respondents will not implement the impugned

hsfer, Annesure A/1 dated 17th April, 1990

goplicants. In view of this statement at the

hevde learned advocate for the respondents,

ion will not survive as the order of transfer

becomes infrmctuous, The application is desposed of because

the respondents do not want to implement the impugned order,

Annexure A/1

| dated 17th April, 1990 against the applicants,

and same kecpmes infructuous, No order as to costs. The

respondents @t liberty to pass fresh order as wver Rules,

LR

(R.,C. Bhatt)
Member (J)
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